. TRIDUbAL

N vy oy T A LT T A k]

Originel wnoliceiion No: 570/92

Pt L i e = ek ik S PRl A ek T et g ST S el P

TREREFRRXRXRPLEER R B 008

DATE F DECISION 15,2,1994

— g W 23 e o el el TR I g, W Y oy

Shri Kchpatil v L
et e s i o . 5% L £ e o g T o R R o TV e i N £ Y e e A T s Patiticner
‘Applicant in person Advocatr for tho Petitionsrs
o
0 . Varsus

“ﬂ”'ﬂyij&pdt.af &ugiggi; es, BhysayaBespondent
{vision, Bhusawal | ,

Shri S.S.Karkera for Sh.?.M.Pradhan ,gyocuts for the Respondent(s)

sty o kAR gl W T e i Al S AR i S T 40 S i kS et AL T e P s e B T Y el 3 R

"%he Hor'ble Shri Justice M.S.Deshpande, Vice Chairman

The Hon'ble Shri - . \

tars of IO0Cer Joners ray B2 swed_£o_$:0

v

2, To be refsrrzd to the Henorter or not ?
2
~t

. dhether—tetr—Tordships——ISiT 0 388 ThE 11T cory—of

4."eh9tr9r it needs Lo be circulaeted Lo other Bermches of
the Tribunaol 7 . ) i

-

(M.5.DESHPANDE )
VICE CHAIRMAN

N3/



3

Fu

nri.

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
| BOMBAY BENCH, BOMBAY

OA.NO., 570/92

Shri Kamalkar%Krishnaji Patil ~ ees Ppplicaent
v/s,
| :
The Supdt.of Post Offices, Bhusawal :
Division, Bhusaual. +++ Respondents
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|

Applicant in person

Shri Se.S.Karkera

far Shri P.M.Pradhan
Advocate _
for the Respondants

ORAL JUDGENENT‘ . Dated: 15.2.1993
(PER: M.S.Deshpands, Vice Chairman)

The applicant uaslhaard in person and the
respondents' learned advocate Shri Karkera was also
heard. The applicant retired on 31.,3,1991 and was
entitled to leave encashment amount of Rs.17,890/-
for ae unutilised sarnsd leave of 202 days. The
authorisation in this respect was issued on 8,8.1991
and actual payment came to be made on 8,2,1992, The
applicant claims interest:on the unpaid amount during
the period from the date of his retirement to the actual

payment .

2, The oﬁly ground which is given in the reply is
that the delay was due to administrative reasons- Ehat
hardly can be a reason for makingfi%f payment of the
leave encashment amount and I find that the applicant

is sntitled to intsrTest on the amount from 1,5.,1991 to

8.4.,1992 at the rate of 12% p.a. The amount shall be

paid within two months from the date of communication

of this order to the rasspondents. \\I\J\fvmffg;q/Lﬁ‘
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